CENTRAL ADW.IN ISTRAT IVE TRIBUNAL
- BANGALORE BENCH

Second Floor, ~
Commercial Complex,
Indiranagar,
BANGALCRE~ 560 833,

Dated: 8FFR 1995

 APPLICATION NO: 1695 of 1994,

APPLICANTS s..

Sri.C.Gajendra,Bangalore-8.
v/s. : :

RES PONDENTS .

' The'Secretary,Ministfy of Defence,New Delhi
- and three Others.,

Te

1. - Sri.R.B.Menon, Advocate,
'SYAM'No. 301, 100ft .Road,
Indiranagar, Bangalore-38.

2. " Sri.M.Vasudeva Rao,
' Addl.C.G.S.C.
High Court Bldg,
Bangalore-560001.

A ' . -
o R

Subject:- ~P§rwarding;ﬁf~ctpie§»0f the Order- Passed by the~ :
Céntral Administrative Tritunal,Bangalars, = ' -
: XX

Please find enclesed herewith a copy of thae ORDER/ '
STAY ORDER/INTERIM ORDER/ passed by this Tribwnal in the. sbove
mentioned application(s) on 27-01-1995, o
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'CENTRAL ADMINISTRATIVE TRIBUNAL -
' - BANGALORE BENCH: .- $BANGALORE =~

' ORIGINAL APPLICATION NO:1695/94. -

R : e K : t «c"

' FRIDAY, THE TWENTY SEVENTH DAY OF JANUARY, 95 -

| SHRI V.RAMAKRISHNAN. = © . l..m@BER (A)

SHRI A.N.VUJJANARADHYA.. - S :.‘.'.M::.MBER (3)

C.Gajendra, major,
S/0 T.S.Chandrasekaraiah,
Draughtsman, No.14690793 A.-
515, Army Base Workshop,- - - - . = . .
Ulsoor, BanOClore-SGO 008. o . eseApplicant

By AdVOCate Shri R.B.Menon ’
-Vérsus‘

~Union of India, Represented by

Secretary, Ministry oleeLence,

: N=w Delhi-110 001

mmandant & I‘loDo 2
(Disciplinary Authcrity),
515, Army Base Workshop,

 Ulsoor, Bangelore-560 008.

Comrander (Appellate Authority),
Takaniki Group Vaidyut aur =
Yantrik Inciniyeri Mukhyalays,
Headguarters, Tech. Group EME,
Delhi Cant.-10.

Director General of Llectrlcal &
Mechanical Engineering,

(Revising Authority), :
Master General of the ordlnance,Branch
Army Headguarters, : ' : .
New Delhi-110 O1l. o T <+ «-Respondents

Ceeed2/- ‘



We have heard both sxdes.. The appllcant has
';challengea the penalty»of stoppage of 1ncrement for one
year with cumulative effect and also w*nts treatmant of
'the period of suspen51on as - auty for all purposes etc.,
from 18.1.92. One of the main grounds he‘has taken in |
.support of his prayer is that even though the tﬂg depart—
ment inltlated the major penalty proceedlncs against hlm,
he had not been supplled w1th a copy of the enculry
report befors the Dlsc1p11nary Authority passed the

l

}order inflicting:the‘penalty. He has also contended

that the authorltlestconcernod daig not apply thelr ming.

’.

2.'.' _ ShriAM.VLRao for 'the respondents admits

that a copy of the enqulry report was not given to the
qppllcant, but he draws our attention to the Supreme CDurt
dec1slon in ths Ccse,cffMana01ng Director, sCIL Vs.
Karunakaran reportea}ln 1993 scc 727 and- in particular 0.

para'31, where, 1t 1s steted that'the employees shoula
K ' ' |- . : ,
‘b2 given &n opportunity,to show how his case was preju-

ced for non-supply of engulry report. Shri Rao'further

contenaeo that- the app11Cant hereln has not brought out

v

as to how his case was preJudlced for non-supply of the

s enquiry report. Shrl Rao now supplles a copy of the

GL/ enquiry report to the learned_counsel fbr the applicaﬁt.
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3. T We £ind . that the applicant f:lled a rev:.s:.on

pet:v.ta.on on 26.4. 94, & copy of which has been made avai-

lable to-us now.. We find from this revision petltlon _thét

" he has urged a numb r o\f points in suppcrt of his case. -

The Reviewing Authorlty bﬁr his order dated 12th July., 94
has disposed of the revision petif.ion as seen from' Annexure
A4. - The crder by .ghe @ggg—ng Autl:lorit‘y giwes the back-
ground of-the ‘case, but dées' not-i Specificelly deal with
the points urged by the applicent in the revision‘ petition.

'

4e In the circumstances of ‘the case, we quash the

'orderé of the mg Autherity “dated 12.7.94 as at
"Annexure A4. As the appllcant hes since been given a

- copy of the enquiry report, he may now aubmlt a detalled

N
revision petition indicating 1nteralla &s to how the

non-supply of the enQuiry_'réport has caused prejudice

. . . o N ‘ s’ ’ .
to him. If the applicant submits such a revision petition
within ofe month from today, the m:g Authority will

dispoge of the same by means of a speaking order within
13

three months,from the date of receipt of such revision. -
. . \ .

LY

petition . . | : '

5. '~ With the above observations, the application is

© finally dispbsed of with no orders as to cost.

Rl i i
“ B

——— v — e - . .

R L1 UL s Sttt >~ A A
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A ' MEMBER (&)
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CENTRAL ADMIN ISTRAT IVE_TRIBUNAL
BANGALORE BENCH

» Second Floor,
. _ : Commercial ComplnxL
‘ ' ' Indiranagar,
BANGALCRE -~ 5620 035,

" Miscellaneous Appln.N0-251/95 tn . Dated: 44 JyUN 1995

o . s s — A VS T D W) M M WD S T N G T S -

1695 of 1994.

APPLICAT ION NO.

APPLICANTS:Sri.C.Gajendra,
Vs,

; e, The Secretary,Ministry of Defence
RESPONDENTS : (T e Y b ere. T

To
1. - %ri.BR.8B, Nenon ,Fdvocate,
' - 'SYAM', No,301,100 Feet Road,
_ Indiranagar ,Bangalore-560038.
2. Sri.M.Vasudeva Rzo,Rdditionel

Central Govt.Standing Counsel,
High Court Bldg,Bangalore-1.

Subject - Forwardlng copies of the Orders passed by the

Central Administrative Tribunal,Bangalore-38,
XX K

Please find enclosed herewith a copy of the Order/
Stay Order/Intcrim Order, passed by this Tribunal in the above

mentioned application(s) onFifth June,1995,
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fice Notes

Orders of Tnbunat

VR(MAD/AIV(16)

xExBEXSRY X X

conteined in the

\Tribunal, Time is

~

27=5-95,

o iy

Beard Shri.M,
to NA 251/95 seeking extension of
time for complience withdérection
' order of this

futher period of 2

JeRzo in reply

extended for a
months from

éenifai Administrative Tribuna]
Bangalot® Bench
BangdiJe
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CERIRAL ADMINISTR/TIVE TRIBU
BANGALORE BERCH.

Misc. Appln. 33¢C  of 1995

in '
) O A. Ro. '1695 of 1994

Between:

C. Gajendra «» Applicant

And

Union of India
8 ors «» Recpondents.

MISCELIA NECUS AFFLICLTICH
FIIiD BY THE RESFOND.ITS
FOR LITENSION OF TIFE

1. By its order dated 27th Jan 1995, this
Hon'ble Tribunal has qu:sheu the Revising: Authority's
ar cer dt: 12.7.1994 and directed the sppiicant vo
submit deteiled 'revision pétition within one month
from the date of the order indicuting inter 2lia
ags to how he was XEE prejudiced by the non-supply
off the copy of the Enquiry Report. As per the said
direction, the applicant has gubmitted his explanat-

ion.

2. By t® ssid arder the Hon'ble Tritunal has
als o dirccting the Rcvising Authority to dispose

of the fépre%’éntution of the spplicant by meens of a



-l -
speaking order within three months thereafter.
Even then the directions couXd not be complied.
i his Hon'ble Tribunsl ¥¥ Misc. Appln. Ko. 251
of 1995 wae plecced to extend time by two more
months from 27.5.1995, -hich expires todgy.

3. It is sdmitted tﬁat the records per-
taining to the cuse have been forwarded to the
4th respondent by ‘the 2nd re.pondent on 10431995,
tince the case of the egplicant is sufficiently old
:nd due to vartous other administrative problems
the concerned Revising Authoiity ues not able to
disyose applicant's representation as directed

and some more time is required.

VHEREFGEE the reoponderts pray that this
Hon'ble Tridbunal be plecsed to extend time by three
months for complywing uwith the directions of the
Hon'ble Tribunsl, in the interest of justice.

VLERIFPICATION

I, Colenel D.N. Capoor, General Manager

Administrstien do heredy
1 ]

on my o.n behalf apd on behalf of the res-
pondents verify aﬁd state that what is
stuted bo e is rue to the best of my
knowledge ax;d informetion.

Bangsloyre %lz‘h" ,@7050

27th Jul 1995.
FOR RECPORD:NI<Qeneral Manager Adm
515 Army Base Workshop

Bangslore
. 27th Jul 1995. -

ADDL. C ERTR.L GOVY¥. §T..NDING COUNSEL
& ADVOCATE FOR RLELPORDLRTS.

N
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Date Office Notes | Orders of Tribunal

PKS(VC)/TVR(MA)

31.7.1995

Ord'ars on M.A.No. 30/1995 for extension of -
Heard. We ses no reason to grant

j§ further extension of time as sufficient

,E time has already been granted. Hence, we
dismiss this MA. L

Sd- N
VYe? cHadamn

MEMBER (A)




